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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

—— v A T N Yyl S S SN S R P e ol

- v D Sy kbt oy ul d S D A S -

Betwean :-
Angelo Lumen

"v.. Applicant
And

1. The General Manager,
Indian Government Mint,
Hyder abad.
2. K.Babu Rao,
Dy.Accountant,
Indian Govt,, Mint, Hyderabad.

«ss Respondaents

Counsel for the Applicant , : Mts.Thripura Sundari

Counsel for the Respondents : Mr.V.Bhimanna, CGSC

Mr.P.B.Vijaya Kumar fgr R-2

CORAM:
THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER ~ (A)
THE HON'BLE SHRI B.S5.JAI PARAMESHUWAR : MEMBER (2J)

(Order per Hon'ble Shri H.Rajendra Prasad, Memger (A) ).
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(0rdsr per Hon'ble Shri K.Rajendra Prasad, Member (A) ).

Heard Sri K.Venkatachary for Mrs.Thripura Sundsfri,
counsel for the applicant, and Sri V.Bhimanna, standing cpunsel

for . Respondent Na.1,

2. The appliCanyés aggrieved by the placement of Rgespondent
No.Z above him in the seniority list of Dy.Accountant isgued on
1-1=95, The name of the applicant was above Respondent No.2 in

the lower cadre of Head Clerk,

3. On the basi#ﬁ’the rccord placed before us by the Respon-
dents, we are satisfiad that there was nothing incorrect|in placing

Respandent No.2 above the applicant by the DPC which met|on 30-5-92.

4, Sri K.Venkata Chary(fur Mrs.Thripura Sundari, cpunsel

for the applicant)stqtés that the record of service of Respondent
No.2 was blemished and that he was issued with a charge fiemo relat-
ing to the loss of cash while hs was working as Cashier. Although
a case was initiated against Respondent No.2-in this regprd, the
¢harges were | ater dropped, and on the date of the DPC there bas no

case against the said regpondent., The DPC also found thit the
record of service of Respondent No.3 was better than that of the

applicant.,

Se In view of the foregqoing facts, we find no merif in
the original application and the same is dismissed. Respondent

who duly
ND.ZAreceiued a notice in this case vas not present in the Court
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the findings as recorded aboue%ﬁho reply from t he respondes

is necessary.

B No order as to costs.
§ ,
.———ﬂ—————1it) .
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B25. JAL-PTRAMESHUAR) (H.RAJENDR®PRA

.’,////,/ﬂembergij) Member (A)
b -

. \y - '

Dated: 17th April, 1998,
Dictated in Opsn Court. ﬁg\lL/,///

—~

avl/ | Deputy Kogtdliens

i
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" and has not filed any reply. Ue, however, feel that in vigu of

it No.2
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0.A. 1349/96.

To

"1. The General Manager, Indian Govt. Mint,

2. One copy to Mrs. Thripura sundari, Adv_oc'ate., CAT.Hyd.
3, One copy O Mr .V.Bhimanna, Addl.CGSCe. CAT.Hyd.

4, One copy to ML . P.B.Vijayakuménr., Advocate, CAT.Hyd.
5. one copy to HHRP.M(A) CAT.Hyd.

6. one copy to DR(A) CAT.Hyd.

7. One spare COpY. |

pvm.
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"TYPED BY

,A 0.a.No, w '\,3[&6( G(é
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-Admlt ed and Interlm directions

CHECKED BY
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IN THE CENTRAL ADNINISTRATIV”TRIBUVAL
HYDERABAD BENGH AT HYEERABAD

THE HON'BLE MR,JUSTICE
VICE-CHAT RMAN

L——”—
THE HON'BLE MR.H.RAJENDRA PRASAZDsM(A)

e ortblesmr < R 8. FeParoru cstoe g
DATED: {7\ - -1998. ? | "

AN

ORBERATUDGMENT, , : | N

Y

M.A./R.4./C.A.NO,

in ) !

issued.

irr -

Alloved.

Disposed of with directions S

Dismissed.
—_——e
Dismisseqd as withdrawn.

Dismiss¢d for Default.
Ordered/Fe jected.

No order as to costs.
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